ACT No. I1. OF 1841,

Passed by the Right Howble the Gmn
. : vernor Gene : o )
on the 10th of May, 15?:@{ of India in Council,

An Act for regulating the sale of Ganja and Bhang within the Presidency of Bombay

1. Tt is hereby enacted, that any person who sh i

s e e 7 AEls ¥ shall sell by retail Ganja, or Bh:
within the Territories subject to the Presidency of Bmubay,ywithout hlaﬂir';;lolﬁ:;r:ﬁ
a licence frogn the Collect01' of Land Revenue, in the manner hereinafterbprorided
shall be punishable by fine not exceeding 30 Rupees, or by imprisonment for one

month.

II. Anditis
shall grant to all persons appl

pe in force for one year, an
Governor of Bombay in Counci

Land Revenue in each Zilla
ying for them, licences in the Form of Appendix A, to
d shall charge for the same a fee of such amount as the
1 shall from time to time determine.

hereby enacted, that the Collector of

APPENDIX A.

ence to retail Bhang or Ganja.

C D, by caste ———— inhabitant
thin the Village (Town or District)

Form of Lic

AB Collector of .hereby licence
Ofl_’_._.-——:———, to sell by retail Ganja and Bbang Wi
of — for one year from the date hereof. |
| (Signed) A B, Cullector.

Collector’s Office,

_day of —




